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Mr. Ankur Srivastava, PCS for the operational creditor is present in the
matter. The case is fixed for appropriate response/comments of the Central
Govt. on maintainability and admissibility of the present petition in light of
Section 60 sub-Section (1) The Insolvency and Bankruptcy Code. In this
regard notices were issued by Registry of this Tribunal to the office of
Secretary, Ministry of Corporate Aftairs, Regional Director (NR) and the
corporate  debtor. However, today there is no response from them. The
counsel for the operational creditor also report that a notice on its behalf was
also sent to the Central Govt. as well as to the corporate debtor. As today none
appears from them therefore the case is proceeded for hearing arguments in
respect of admissibility and mamtamablhty of the present petition. Lein};i b—‘tm?ol;-zv\ 49\
PCS for operational creditor substantiate its contention stating that Sectlon 60
sub-Section (1) does not differentiate between operational creditor .:md
corporate debtor and hence the present application can equally be filed before
the adjudicating authority/NCLT having jurisdiction of the area where the
registered office of operation creditor is situated. The argument are heard.
Parties is at liberty to file written subthiSsion, if any within a week. A copy of
this order be communicated to the ‘Central Govt. through office of the OL/R)
by the Registry.

 List the matter on 13.04.2017.
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